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Justice Vineet Saran

MESSAGE

| am glad to know that the Orissa High Court Juvenile Justice
Committee is going to publish the second issue of the quarterly
Newsletter "Sishu Surakhya".

Juvenile Justice in India is based on the principle of

safeguarding and protecting children from litigation,
exploitation and vulnerable situations, and our Committee is

governed by the fundamental principles of Juvenile Justice.
Hon'ble Shri Justice Vineet Saran It is indeed a matter of pleasure to say that, the Committee is
Chief Justice, Orissa High Court . . . .
making various efforts for the protection of the rights of
children, including pursuing the stakeholders for expeditious
disposal of cases , imparting them quality training and
sensitizing them to ensure effective implementation of the

provision of the legislations on Juvenile Justice.

The Newsletter speaks volumes of the activities of Juvenile
Justice Committee, including publication of recent case laws
on the subject. The valuable contents of the newsletter are
highly informative and useful to all. | hope that the Newsletter
will work as a medium in proliferating the rights of children and
increase the sense of public responsibility towards mitigation

of juvenile delinguency in our State.

| wish the publication a grand success.

(Vineet Saran)

The Juvenile Justice Committee, Orizsa High Court
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Kumari Justice Sanju Panda Residence :
Plot No. 3C-1342 , Sector 11,

Markatanagar, C.D.A.,

Cuttack - 753001

Ph. ; 2509258 (O)
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MESSAGE

Children are considered to be the greatest asset of a
nation and Orissa High Court Juvenile Justice Committee is
committed to ensuring a protective and positive environment to
them ; free from violence, abuse and exploitations; conducive
for their growth and development. The inaugural issue of the

Quarterly Newsletter “Sishu Surakhya” was published with an
objective to disseminate legal knowledge and apprise of the
activities of different stakeholders of the State of Odisha and

Hon’ble Kumari Justice Sanju Panda their endeavour for effective implementation of Juvenile
Judge, Orissa High Court . :
Chairperson, Juvenile Justice Committee Justice (C& P C) ACt, POCSO Act and Central AdOpthﬂ

Resource Authority (CARA) guidelines.

I am delighted to know that second issue of the Newsletter
is going to be published. Like the preceding issue, this issue
lays a strong focus on numerous accomplishments of Juvenile
Justice Committee and reflects the dedication and hard work of
all the stakeholders, their utmost involvement and unswerving
commitment to the cause.

It is earnestly hoped that, the newsletter would be greatly
informational and beneficial to all those associated with
Juvenile Justice and would contribute towards the wellbeing of

children.

P’ -2 %

(Justice 3. Panda)
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We are pleased to present the second
issue of SISHU SURAKHYA. The first
part of this issue highlighted the
reformative approach of the Juvenile
Justice (Care and

A 15

(NCRB)in Crime in India report offers
hindsight to ascertain the magnitude
of child sexual abuse. Crime in India-
2016 reported that the cases
registered under Protection of

Sishu Surakhya 5

From the Desk of

Editor-in —Chief

Hon’ble Dr. Justice D.P. Choudhury
Judge, Orissa High Court

presented to investigation in ‘love or
eloping cases’ i.e. cases in which
victim and accused claim to be in
relationship and ‘child marriage cases’

The Juvenile Justice Committee, Crissa High Court



ELIMINATION OF CHILD LABOUR : AN INTROSPECTION

Hon’ble Shri Justice S. K. Mishra
Judge, Orissa High Court

The fundamental rights enshrined in the In this context it is pertinent to mention that
Constitution of India prohibit employment of | India has of late ratified two important conventions
children below the age of 14 years in any factory | of International Labour Organization (ILO)
or mine or in any hazardous work under Article | reassuring its commitment to eliminate child
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A LOOK BEYOND THE JUVENILE JUSTICE
(CARE AND PROTECTION OF CHILDREN) Act, 2015

Hon’ble Shri Justice Biswanath Rath
Judge, Orissa High court

Section 2(12) of the Juvenile Justice (Care & | status of America’s children in 11 areas i.e. child
Protection of Children) Act, 2015 says juvenile or | population, child poverty, income and wealth

child means a person who has not completed | inequality, housing and homelessness, child
eighteen years of age. hunger and nutrition, child health, early childhood

The Juvenile Justice Committee, Crissa High Court




State of Juvenile Offences and
Crimes Against Children In Odisha

National Crime Records Bureau (NCRB), an agency under the Ministry of Home Affairs, Government of India
has brought out annual crime entitled Crime in India-2016 which provides data and detailed analysis of crimes
in the country. The report has thrown up alarming data on juvenile crimes and crimes against children in
Odisha. The data on sexual violence on children in Odisha showed an increase in the number of cases of
sexual crimes against children being reported under Protection of Children from Sexual Offences Act 2012.
Analysis of NCRB data reveals the following in Odisha context.

o Atotal of 994 cases of crimes against juveniles (children in conflict with law) were registered in Odisha
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1. “Sishu Surakhya” , the quarterly

Newsletter of Juvenile Justice
Committee, Orissa High Court,
was inaugurated on 12.11.2017 by
Hon’ble Shri Justice Dipak Mishra,
Chief Justice of India in the august
presence of Hon’ble Shri Justice
Vineet Saran, Chief Justice of

Sishu Surakhya 9

Programmes and Events

and responsibilities of Child
Marriage Protection Officers,
Offences and punishment”,

(1) “Other legal provisions to
address child marriage — Selected
provisions of POCSO, RTE, ITPA,
JJ (C&PC) Act, PWDVA, IPC ,
CrPC”: Provisions and inter-

with Odisha State Council for Child
Welfare (OSCCW) at Hotel
Kalinga Ashok on 20.11.2017. On
the eve of the observation of
Adoption Week,2017 and to
promote the adoption programme,
SARA felicitated 20 numbers of
successful adoption parents. Apart

The Juvenile Justice Committee, Crissa High Court



Facts & Figure

Statistics given below provides information for the period from October to
December 2017 in the context of State of Odisha.

Children in COnﬂICt Wlth Law e 41 children were sent home after advice or

admonition, 7 sent to Special Homes, 515 children
e As many as 459 cases of children in conflict with were acquitted or otherwise disposed of and final
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Case Laws

In this case, the Appellant (father) approached the Supreme Court against High Court’s order, whereby
Case N 0. 1 the High Court had directed the appellantto handover the custody of child (Master Aadvik, aged about 5
) years) to the Mother (respondent).
Inthe Supreme Court of India Case in Brief : The parties after solemnization oftheir marriage were residing in the USAand out of their
Criminal AppealsNo 968 OF 2017  wedlock two sons were born. Due to irreconcilable marital issues between the parties, they separated
Prateek Gupta Vs. Shilpi Gupta &  and both the children resided with the respondent. The appellant however, made short time visits in
Ors. between and on one such occasion he allegedly took along with him Aadvik (child whose custody is
disputed in the instant case) by foul play and thereafter the appellant left U.S. with the child to India

The Juvenile Justice Committee, Crissa High Court




Children in Media
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Photo Gallery

Hon'ble Shri Justice Dipak Mishra, Chief Justice of India inaugurated “Sishu Surakhya”, the Quarterly
Newsletter of Orissa High Court Juvenile Justice Committee on 12.11.2017 at New Conference Hall

(&)
HIGH COURT OF ORISSA
Felicitation Ceremony of
Hon'blg Mr. Justice Dipak Misra
H fhh hfi' istice - ndia '

M OAY O

p 2017

The Juvenile Justice Committee, Orissa High Court




14 1 SECOND I35UE

Photo Gallery
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and Odisha State Child Protection Society (OSCPS) in collaboration
with Odisha State Council for Child Welfare (OSCCW) at Hotel Kalinga Ashok on 20.11.2017
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HAUSLA- 2017: Winners of National Level Competition for Children of CCI
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Our children are our greatest treasure.
They are our future.

Those who abuse them tear at the fabric of
our society and weaken our nation.

- Nelson Mandela

Wiy, 1

Nimiy
o [T ">

LT T

" .
'E,!L, .y ,f—«““WH

(uarterly Newsletter

Printed & Published by:

The Juvenile Justice COITIITIittEB, Orissa ngh Court
E-mail: jicohc@gmail.com; Phone: 0671 - 2508033
Website: http:/iwww.orissahighcourt.nic.infjuvenile/



